
S 	 econt1 Floor, 	. . . 
. Commercial Complex, 

. 	Indiranagar, 
Bangalore.-560 038. 

. . 	 Dated:_28SEp1904 

APPL1CATIQ NUMBER: 513 of.1994. 

APPLTs: 	 . 	 NC3J\TS. 	 . 5 

Srj.M.SrInivasa v/s. Superintendent of Post Offices,Bangalore.... 
East Division and ..enother. 

1.. Sri.M.RaghavendraChar,AdVocate, 	
.5 ..... 	 -•. 	-S- S .  

. 	. 	No.1074&759Fourth Cross, 	 .. . 	... . 
Banashankari First Stage, 
Mysore Bank Colony, 
Opp:Raghavendra Nursing Home Main Cross,..  
Bangalore-560 050. 	•• .. 	. 	 S 	 S 

2, 	Sri.M.Vasude!a Rao,Addl.Gentral Govt. 	-. 	 .. 

	

- .•.. Stng.Counsel,High Court Bldg,Bangalore-.14 	. 

S 	 • 	 S .,.. 	•Y••• • 	
'.. 	. 

Subjt:- Forwarding of copies of the 'Orders pssd. .krth .... 
Central 3dminitrtive Trih.jna1 ,Bangalore. 

Please fin&enc1oed here,:ith a py rf th*DER/ 
STAY PDER/INTEPJJvl ORDER/, pass.d by this Trib.rL.in  the above 

.mentioned application(s) on16th 	tembeu1994, ,. 

	

. 	
S . 	 • 	. .• 

(I-,,'DEPUTY BEG ISTh 	1 
JUDICIAL BRJGHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 513 OF 1994 

FRIDAY, THIS THE 16TH DAY OF SEFrEMBER,1994. 

Mr.Justice P.K.Shyamsundar, 	.. Vice-Chairman. 

Mr.T.V.Ramanan, 

M.Srinivasa, 
S/o Muniyappa, 
Aged about 28 years, 
ED Messenger, .Virgonagar, 
Bangalore-560 049. 

... Meinber(A) 

.. Applicant. 

(By Advocate Shri M.Raghavendrachar) 

V. 

The Superintendent of Post Offices, 
Bangalore East Division, 
Bangalore. 

The Assistant Superintendent of Post Off ice, 
Bangalore East Sub-Division, 
Bangalore. 	 .. Respondents. 

(By Standing Counsel Shri M.Vasudeva Rao) 

OR D E R 

- 	 Hr.Justice P.K.Shjramsundar, Vice-Chairman:- 

Admit. This application is by an aspirant for the office 

of Extra Departmental iiessenger. His grievance is that he had 

all the requisite qualificatior4 for manning the job and had 

in fact been interviewed on one occasion, but instead of proceed- 

.ing with the selection which should 

had however inyited 	fresh applications. 'Even on the second 

.occasion the applicant enlisted himself as a candidate along 

with 12 others. When the matter was pending at the stage of 

selection, he has now come up with this application and contends 

, 	- 	 herein that the department snould not be perlilitted to open the 

/ . 	.i - C.' ( 	 - \ pejidorac box by considering fresh applications instead of conclud- 
*/ ( 	 I 

) 	.ng the earlier proceedings. We find that the applicant having 

/ • applied for the secpnd time pursuant to the instant notification 
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cannot now contend or attack the tenability of the second notifI-

cation and ask theHTribunal to interfere in the selection 

proceedings. On this short ground this application fails and 

is dismissed. No csts. 

- 
i1L1i3ER(A) 	 VICE-C!IAIRLIAI\ 

H •_i'•'_• 	'- 	- 
npI 	 I  

Oontr 	•.. 	• 	rribunal 
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